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Importance ·6f the help which I have 
recei ... ed from my new colleaiue Mr. 
J aganatha Rao and oher Deputy 
chief whipS and also the members of 
my department without whoae co-
operation it would not have been pos-
sible to do whatever Uti. I have 
been able to do. 

Mr. Deputy-Speaker: There are 
no cut motions ...... (Interruptiom) 

Shrl Satya Narayan Sinha: About 
air conditioned travel eonceuions, 
perhaps some friends do not know 
that I am no longer the chairman of 
that committee, the Members Salaries 
end Allowances committee. In my 
time also it was raised. I think they 
are entitled to it and they should have 
It. 

Sbrl Bha,wat Jha Asad: Who is 
the chairman now? 

Shrl Batya Narayan Sinha: Mr. 
Raghunath Singh: I have nothing to 
do with it. Therefore, this matter 
will be conveyvd to him . 

1IIft~~ ~~~ 
~'I>1'1ft~ ~ ... "{rnr~t·1 

Mr. Deputy-Speaker: Order, orelar. 
I shall put the demands to vote now. 

The question Ia: 

''That a sum not elreeedin, 
Ro. 4,13,000 be aranted to the 
President to complete the Bum 
necessary to defray the cbarge< 
which will come in course of 
payment during the year ending 
the 311t day of March, 11167, In 
respect of 'Department of Parlia-
mentary Affairs'." 

The motion lDaa adopted. 

MnnsTIrY or 'l'IIANBPORT AND AVIATION 

Mr. Depaty..s.,.,.l<er: The House 
will now talte up dlacussion and vot-
ing on Demand Nos. 88 to 93 and 137 

to ao relating to the Mini.try of 
Tr"""""rt and Aviation for which 
five hours have been allotted. 

Hon. Members desirous of moving 
their cut motions may send slips to 
the Table within 15 minutes indicat-
ing which of the cut motions they 
would Ilke to move. 

The han. Minister wanted to make 
a statement on Air India and he may 
make hi. statement. 

DEMAND No. 86--MINIaTRY or TRANS-
PORT AND AVIATION 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceedin, 
Rs. 1,13,83,000 be granted to the 
President to complete the sum 
necessary to defray the chargos 
which will come in course of 
payment durin& the yoar endillg 
the 31st day of March, 1967. in 
respect of 'Ministry of Transport 
and Aviation'," 

DEMAND No. 87-ldEnoROLOOY 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 2,37,51,000 be aranted to the 
President to complete the SUIll 
necessary to defray the char lies 
which will come in course of 
payment during the year endina 
the 31st day or March, 1967, In 
respect of 'Meteorology'." 

DEMAND No. BS-C£NTRAL RoAD FUND 

Mr. Deputy-Speaker: Motion moved: 

''That a sum not exceeding 
Ro. 3.17,60.000 be ,ranted to the 
President to complete the sum 
necessary to defray the charge. 
which wilJ come in course of 
payment during the year ending 
the 31st day of March, 11167. In 
respect of 'Centrai Road Fund'" 
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DEMAND No. 89--C0MMtJNlCA'.l'IONS 
(INCLUDING NATIONAL HIGHWAYS) 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 9.57.77.000 be granted to the 
President to complete the dum 
necessary to defray the charges 
which will coone in course of 
payment during the year ending 
the 31st day of March. 1967. in 
respect of 'Communications (in-
cluding National Highway.) .... 

DEMAND No. 90-MERCANTILE MArum 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 1.34.28.000 be granted to the 
President to complete the sum 
necessary . to defray the charees 
which will come in course of 
payment during the year ending 
the 31st day of March. 1967. in 
respect of 'Mercantile Marine'," 

DEMAND No. 91-LIGHTHOUSES AND 
LIGHTSHIPS 

Mr. Deputy-Speaker: Motion moved: 

'"That 8 sum not exceeding 
Rs. 1.12.47.000 be granted to the 
President to complete the 8um 
necessary to delray the charles 
which will come in course or 
payment during the year ending 
the 31st day of March. 1967. in 
respect of 'Lighthouses and Light-
ships'," 

DEMAND No. 92-AVIATION 

Mr. Deputy-SpeaIler: Motion moved: 

''That a sum not exceeding 
R.. 5.99.70.000 be grantOd to the 
President to eDmplete the sum 
necessary to defray the charge. 
which will come in course of 
payment during the year ending 
the 31at day of March. 1967. In 
relpeet of 'Aviation'," 

DEMAND No. 93--OrHER REvENUE Ex-
PENDITURE 01' TRJ: MINIB'l'IlT OF TRANS-
PORT AND AVIATION 

Mr. Deputy-Speaker: Motion moved: 

'"That a sum not exceedin.: 
Rs. 2.88.06.000 be granted to the 
President to complete the 3um 
necessary to defray the char!:es 
wllich will come in course of 
payment during the year ending 
the 31st day of March, 1967. in 
respect of 'Other Revenue Expen-
diture of the Ministry of Trans-
port and Aviation'," 

DEMAND No. 137-CAPITAL OuTLAy ON 
RoADs 

Mr. Deput1-SpealIer: Motion moved: 

''That a sum not exceedinl! 
R •. 40.10.57.000 be granted to thc 
President to complete the .urn 
necessary to defray the charg~s 
wllich will come in course of 
payment duriDg the year ending 
the 31st day of March. 1967. in 
respect of 'Capital Outlay on 
Roads'." 

DEMAND No. 138-CAPITAL OUTLAY ON 
PORTS 

Mr. Deputy-Speaker: Motion moved: 

'That a sum not exceedin~ 

Rs. 6.91.27.000 'be granted to the 
President to complete the sum 
necessary to defray the charlles 
which will came in coone of 
payment during the year endinJl: 
the 31st day of March, 1967. in 
respect of 'Capital Outlay on 
Ports'." 

DEMAND No. l39-CAPITAL OtrrLAy 0" 
AVIATION 

Mr. Deput1-Speaker: Motion moved; 

''That a &UD'l not e"""ediDC 
RI. 4.19,21.000 ~ granted to tho 
President to complete the sum 
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ne"" ..... ry to defray the charge< 
which will come in courSe of . 
payment during the year endin~ 
th~ 31st day of MarCh, 1967, in 
respect of 'Capital Outlay on 
Aviation'," 

DEMAND No. 14O-OrIttR CAPITAL 
OUTLAY OF' THE MINISTRY OF TRANS-
PORT AND AVIATION 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 2,31.52,000 be granted to the 
President to complete the sum 
neces&lry to defray the charGes 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Other CoOpital Outlay 
ot the Ministry of Transport and 
Aviation'," 

The Minister Of Traosport, Avia-
tion, Sblppinc and Tourism (Shrl 
SaDJlva Reddy): In my statement on 
the 18th March 1966, 1 had given to 
the han. Members .. brief resume of 
the developments leading to the ille-
gal strike launched by the Flight 
Navigators of Air India and indicated 
the lines on which we proposed to 
deal with the situation. The award 
of the Tribunal ·became final on the 
23rd March 1966 and is binding both 
on the Manaaement .and on the em-
ployees of Air India covered by the 
award. I had also made it clear that 
the Government proposed to deal with 
the situation firmly in the interest of 
maintaining respect for judicial pro-
cesses, obedience to law and disci-
pline to the Corporation. 

Shri Natb Pal (Rajapur): It is a 
tan claim. 

Sbrl S'lUIjI9a Bed..,.: My friend 
may feel differently but I have beon 
RlIowed to make 8 statement. (int('~­

",ptimu). 

I had then hoped that better sen-e 
mIght prevail as a result Of thla clear 
expositIon of the firm delerm!n.!!on 

of both the Corporation and : hI' 
Governm£"nt. 

Brieny stated, the position under the 
award is that two of the hiChly poid 
ratecorles, 1l;z., the Pilots anrl th,' 
En&ineers who are technically call~d 
'Workmen' under the Industrial Dis-
puteos Act are covered by consent 
award negotiated by agreement bet-
ween the Management and thorn·· 
selves and valid for a period of three 
yeors. The Tribunal's award, there-
fore. regulate, the terms and condi-
tions of service of oniy the Flight 
Engineers. Navigators and lowel' 
grade stafl' represented by the ACEU. 
There is no Indication at present that 
the Flight Elliineers are di.sati.~ed 
with the award. As I mentioned j( 
earlier, the Navigators Bre dissatis-
fied because of the equation of Fllgh! 
Engineers with them. They bave 
legal avenues of ventilating this dis-
satisfaction which tbey have refused 
to utilise and bave resorted to an 
illegal strike knowing tull well that 
it would adversely afl'ect the opera-
tions of the Corporation and CRUSt' 
substantial injUry to the country. 
This has not merely aft'ected them 
but it has prompted some other sec-
tions of employees to exploIt the 
sltuatlon to their advantace notwith-
.tandinc the illegality of the action 
of the Navigators. The fact remain. 
that the _ .. rd i. a judIcial one and 
it would be wrong for the award to 
be upset otherwise than by a judicial 
proce .. for which it was open to the 
Navigators to have sought legal and 
eonatitut.ional means. They have 
deliberately chosen the method:< 
which arc subversive of discipline. 
defiant Of the lell3l system ]'elatin~ 
to the settlement of labour disputes 
and gravely injurious to the interest 
of the Corporation to which they owe 
their loyalty and of the country of 
which they are citizens. Even the 
fact that hundreds of employees hav~ 
had to be laid off and are undergoin~ 

. hardship on their account Ral not 
moved them and even to-d.a;; the~· 

remain undisturi>ed and unrepentan'. 

lIbrl Natb "'I~ A. you I'0'Il11 In. 
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Shri SlUIjlva Reddy: This is despite 
the assurance that I have them in my 
statement that the status quo would 
be maintained as rellllrds their rank 
and in spite of the indications clearly 
!liven to them by the Management 
that their Kenuine grievances would 
be considerCd sympathetically within 
the limitations of the binding nature 
of the award. 

I hOd a meeting on the 2nd Apl'il 
with the Chairman and the General 
Manager of the Corporation in which 
we reviewed the recalcitrant attitude 
of the Navigators in the light of the 
history of indiscipline in the Corpo-
ration, particularly in the recent pas\. 
For some time, the various catego-
ries of employees have made it a 
habit of enforcing their demand by 
acts of indiscipline, such as threat5 
of strike, .~ slow' methods, 'work to 
rule' and 'work to trade' device~ 
resulting in delays or dislocation of 
services. The Management has had 
an occasion to temporiSe in order to 
keep the operations going. It will be 
recalled that only last May this very 
body of employees had resorted to an 
illegal lightning strike which threat-
enCd to dislocate the services. At that 
stage, the pilots actually operated a 
flight without Navigators under a dis-
pensation given by Government to 
operate the flights without Navigators 
wherever it was possible to follow 
the safety regulations laid down In 
the Indian Aircraft Rules and in ac-
cordance with the requirements of 
the International Civil Aviation Orga_ 
nisation. In June last year, another 
category of employees resorted to 'I/o 
slow' methods in December last year, 
some other category of employees 
resorted to certain practices which 
delayed flights and upset schedule~ for 
weeks. This is in spite of the tact 
that the basic emoluments anti other 
allowanees of the cockpit crew I/ene-
rally total anything from Rs. 4,200 
to Rs. 6,640 p.m. in the case of Pilots, 
trom Rs. 3.200 to Rs. 3,600 p.m. in 
the case of Navigators and Rs. 3,200 
to RI. 3,600 p.m. in the case of 
Fllcht Engineer. and even thOlle of 
the Ground Engineers in the union 

catel/ory vary from RB. 1,667 to 
Rs. 2,337. I am sure the House will 
agree that such high-paid stall should 
set better standards of discipline, 
conduct and awareness of the inte-
rests of the Corporation and of the 
country. 

In the light of this history and the 
patently illegal action of the Naviga-
tors, the Chairman and Genera! 
Manager of Air-India decided to take 
the following action:-

(a) the Navigators would be 
called uPon to withdraw their 
strike within 24 hours, and 
report for duty so as to ope-
rate Air-India'. flight to 
London 1114 Moscow on Tues-
day, the 5th April, 1968. I 
am sorry to report that I 

·heard the latest news at 2 
O'clock and they have not 
responded to this call. 

Shrl Khadllkar: They would not. 

Shrl SaDjlva Reddy: 1 know tbere 
are people to encourage them. 
The Indian Pilot Guild would 
also be called upon to operate 
the lIights without Navigators 
a. on the last occasion; 

(b) Should the Navigators fail 
to comply with this demand, 
action would be taken to 
terminate their services and 
the pilots would be called 
upon to operate the said 
flight with a complement of 
three pilots, one of whom 
would help them in the duties 
of navigation. 

(c) should the pilots agree to the 
course suggested above ope-
rations would be resumed to 
a substantial extent, the only 
exception being the routes 
across Atlantic and to Aus-
traliL U however, the pilots 
do not all'ee, action would 
be taken by the Corporation 
to shut down the operations 
altogether. 

I understand from the Chairman of 
Air-IDdia this morning that the Navi-
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gators have refused to obey the call 
8Ild report for duty to-day. The 
Indian Pilots Guild is meeting infor-
mally this afternoon to consider the 
sUMe.tion from the Management to 
operate the flight without Naviga-
tors. . . . .. but with a complement of 
three as against '1ormal two pilots in 
the cockpit and it the Guild agrees 
to this suggestion ot the Manage-
ment, It would be possible to operate 
the flight to London "'a M03cow 
scheduled to operate. If not, further 
action would be taken in thp light of 
the decision referred to a·bove. 

hope the House will bear with 
me when I say that a conduct ot the 
type in which the Navigators have 
indulged requires to be dealt 
with firmly as it constitutes the very 
negation of the principles underlying 
the entire law and convention of lab-

o our relations Bnd since it betrays 8 
wanton aOd deliberate disregard not 
only of the interests of the Corpora-
tion but also of the country. The con-
duct is reprehensible even from the 
point of view of their own labour 
brotherhood because it has involv-
ed hardship to hundreds of employ-
ee. moslly of the lawer category, who 
have had to be laid off on account 
of stoppage of operations. Should 
the conditions persist, it will in-
volve even a larger number of em-
ployees and the responsibility for the 
consequences would rest squarely on 
the small number of 41 Navigalors 
who have tried to hold the Corpora-
tion and the country to ransom. It 
is an occasion when other employees 
should think . hard whether they 
should allow the present slate of 
dairs to continue to the prejudice 
of their own interests and to the de-
triment of one of the nation's great 
enterprises which has earned sO much 
fund of goodwill and gOOd name for 
the country. A special responsibility 
lies on the pilots who alone can help 
the Corporation to run most of Itg 
scheduled services. I hope that th"y 
will weigh the situation in the light 
of what I have said and come to a 
lIOund and prudent decision. 

Mr. DePuty-Speaker: I am sorry 
there is no Chairman. I have to ed-
journ the House for just a fow 
minutes. I will Just come. 

15'3Z hra. 

(The Lok Sabha then ad;our .... d fo, 
fille minute.). 

(The Lok Sabha ,.Huaembled at 37 
minutes ~t Fifteen). 

[MR. DUUTY-SPEAKER in the ellalr] 

Shrl S. M. Banerfee (Kanpur): 
The Speaker !' :ated that the Minister 
would be making his statement to-
day. Sir, questions also should be 
allowed. 

Mr. Deputy-Speaker: You wanted Q 

.tatement from the Minister before the 
debate on the Ministry ot Transport 
begain. and the Minister has noW 
made ,the statement. You can note 
down your points and make them In 
your speeCh'. 

Shrl Harl Vlahnu Kamath (H08han-
gabad): When you left the Chair, 
Mr. Deputy Speaker, you said some-
thing; it was not audible. We 
could not catch what yoll said. 

Mr. Deputy-Spelll<er: I told that 
there was no Chairman and I would 
adjourn the House for two or three 
minutes. 

8hrl HarI V ...... u KaIll8th: Thare 
was DO Chairman available In t~a 
House? 

Mr. Deputy-Speaker: Yes. 

Shrl Har! V ........ Ka .... th: Unpr.,.,.-
dented it was. 

Mr. De .... ty-SJ>eaker: Mr. Massnl 
Will begin his speech. 

Slarl M. B. IIuaDJ (Hajkot): Mr. 
Deputy-Speaker, Sir, I support my 
Cut Motions 11 to 15. In the short 
time that Is available I .hall try to 
touch on three separate tapia-Road 
Transport, Tourism and Aviation. 
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Sbrl U. M. TrIvedi (Mandsaur): Sir, 

Five hours is inau1llcient. Th" tim. 
should be at least six hours. 

Mr. Deputy-Speaker: Let the debate 
proceed. We shall Bee then. It is nn: 
gOIng to be concluded today. 

15:39 bra. 

[SHRIMATI RENUKA RAY in the ChaiT] 

liul M. S ......... 1: In so far as 
Road Transport i. concernecl, I have 
no time to go into the matter thor-
oughly except to .ay that It remains 
the Cinderella at Indian industries and 
servIces. There are two points on 
wnich I would particularly like to 
draw the attention of the hon. Minis-
ter. One is the gross over-taxation 
rrom which Road Transport suffers in 
this country. Taxation is discrimina-
tory and it has reached such limits to-
day that, if a truc·k has to go from 
Delhi to Calcutta or Bombay, taxation 
born<' by the opera·tor through various 
State comes to twice the amount ()~. 

the entire Railway freight! The re-
sult Is that, thank. to over-taxatlon by 
the Central and the State Govern-
ments ..... 1 want to deal with a very 
Important topical matter and I would 
appreciate the hon. Minister's atten-
lion. I am referring to the fa"t that 
over· laxation On Road Transport hR"; 
created today in the Punjab a very 
.. mfortunate situation where trucks 
have gone oft' the road, because it 1"1 
no longerpo ... ible for Road Transport 
to function except at a loss, Thou-
sands of tru~ks are lying idle there a. 
a consequence Of which valuable goods 
including food-stuffs which are to b. 
transported are rottin,. This is an 
unfortunate developinent to which one 
~annot lake objection. After aU. if the 
truck operators make losses, there is 
no point in saying that they should 
carryon their business. The All Indl." 
Motor Union Congress has backed thlS 
development, and it is likely to spre.,1 
tn Rajasthan and Madhya PTadesh 
on U,e 7th of April. Soon over th4 
whole of northern India road transpo'" 
will come to a stop. J would urge til<' 
hon. Minister to invite the leHders 0; 

the All I ndia Motor Unions Congres, 
In Delhi to come and meet him and 
try to understand their diftleulties. I 
hope that when he is satisfied about 
the caSe he would ask the Punjab 
Government to withdraw the addition-
al levy of 50 per cent on Goods Tax 
which has ·brought about the stoppage 
of Road Transport in the North. 

The attitude 01 the Railways in try-
ing to use their monopoly to throttle 
long distance development on the road 
is objectionable. Even today there 
U'e two Circulars in forc~ne i.i 
dated 9th September 1966 and the 
other 16th June 1959. They lay down 
that Road Transport cannot tunction 
inside the country over a distance o[ 

300 miles or a radius of 150 miles with-
out the permission of Their Majestle, 
of the Railway Board! This is a high-
ly objectionable position. Repeated 
assurances have been given in this 
House, including one by. Shri Lal 
Bahadur Shastri before he becamp. 
Prime Minister, that these cir,u\Br; 
..auld be withdrawn. But, even (odW 
these circulars are in force. 

II I may say so, this discrimination 
bas gone on because of the weakne.<:;.; 
ot my hon. friend's predecessors. They 
nappe ned to be people who felt not 
strong enough to stand up against the 
Railway Minister and the Rallway 
Board of their timc. Today we haw 
a happy combination of two develop-
ments. One is that, we have got 
a strong Transport Mlnist~r at 
last, one who has got political 
strength and stature and one 
who can make his voice heard in the' 
Cabinet. Ther(;':ore, he De£,j not take 
these thiIliS lying down as did his pl"-
c\ecessors who had not got this much 
political s:ature. The other hap~y 
development is that our present R811-
way Minister is a friendly person, In 

every sense of the word. He i~ . n'1t 
only friendly with the hon. MlDl3ter 
of Transport but is also more friend-
ly .... 

Sbrl Shinkre (Marmagoa): He i. the 
Swat antra vet'!I;ion within th~ C..m-
gress. 
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Shri M. a. Maaal: .. towards 
Road Transport development. Only 
the other day, speaking at the Fed .... 
ratiOn r:1I Indian Chambers of Com-
merce and Industry on Iltth March. 
Shri S. K. Patil stated: 

"Competition WBs almost a matter 
of. religion with him. U national 
economy has suffered' it was 
.01&1y ,because of lack of compe-
tition. There was no question of 
favouring any particular ,ector:' 

The fact remains that although the 
Railway Minister has given e"P""'-
sion to these very en~htened sent;-
mento, thOSe circulars which the 

'Transport )(jnist". have isaued are 
still very much there. I urge that the 
han. MInister should get together with 
his Railway colleague, hold him to 
his enlightened sentiments and get 
his co-opera ban In cancelling these 
two offeruive Circulars whiCh are a 
relic <1l the past but which are hold-
ing back Road Tramport develop-
ment. 

Now. I come to the second topic, 
and that is, Tourism. There. I have 
got three cut motions which I may 
briefly refe!' to. One I. the failure of 
the Government to formulate d 

policy on tourillln; the second is the 
desirability of recognising the tOUrIst 
industry as an e'"POrt industry, md 
th.. third I. the need for the est a b-
lishment of an autonomous Authority 
'lor the promotion of tourism. 

India is made for tourism; it i~ 3 
country with B very high tourist 
potential. It has been eotimated that 
in the next ftve years, it we can only 
run our touriat irv:luatry and our 
tourist promotion properly, this coun-
try can make 118. 100 crores of foreign 
exchange. Unfortunately, today. only 
l' 5 per cent of tha world's tour.,t 
\rt\tI\c come to oW' .hare. and what 
is ..,0""" the erowth rate of tourism 
in Indil. which was 0: the aver ... 01 
20 per cent from 19S5 to 1960 bBl. in 
the last five years, tram 1961 to 1906, 
dropped to an average of only 10 per 
cent. Other countries ar~ forCing 

aheBd much faster. The re!isCJn .~ 
that they have got a properly;>!.:'-
ned, integrated tourist policy. 

Let me say that when ,hi. ,lun. 
Minister took charge, this Govel'll-
ment had no tourist pqlicy worth tne 
name. It is a hand-to-mouth all'air' 
a hit-and-mils affair, improvish~ 
all the time. There are two baSIC 
examples of where a tourist polic), 
needs to be evolved. 

The first i.s the reco,rutioll of the 
tourist Industry .s an eKPDrt indWl-
try. Tourism is a paying "Invisible 
export". It, like other exports, ~a.l'ns 

'torei,en currency. but nothin& valu-
able goes out of the country. It is 
doubly valuable. We lose nothing 
in return for what We get. The job 
of the Government is to lay the In-
fra-structW'p. for the tourist indus-
try; to provide hiahwaYI and roads, 
air-fields, touri.t resorts, civic ameni-
ties. Secondly, the Government 'letS 

to live incentives to the tourist 111-
dustry 80 that it may advance. By 
the tourist industry. 1 mean the hotel 
industry, trlnsport companies and 
travel agencies. This can be done 111 
many way.. One is to give loans: fur 
the buildinl of hotels; there i. noed 
'lor a Taurist Development Loan Fund. 
Anothe!' is to provide foreiln ex-
change to hotels and restaW'anta for 
importing essential materials and 
payi", cabaret Irtt-tel. Another 
thing if to giVe 10m,., exchanlle for 
dolnll publicity and adverti.in, abro • ..! 
to attract more tourism. Anot./Jer 
methOd may be to ,ive an Import 
licence for alr-conditioned can, for 
teleprinter facilities Ind 80 on. Every 
dollar a: foreign exchange liO s~t 

will give us hundreds of uollJln of 
foreign exchan,e in return within " 
year or two. 

Today. unfortunately. our rupee ,. 
at a discount: it i. quoted in the !r .... 
market in India IlI1d abroad at" 
dollar for R.o. 9 Ind a pound for R.I. 26 
to Ra. 27. Now. the result of thu. black-



D.G. 1966-67 APRIL 4, 1966 D.G. 1966-67 9:130 
[Shri M. R. Masani] 

marketing in currency which is 
going on in India is that only 25 per 
cent of the foreign exchange which. Is 
being earned from tourism comes 
through the banking channels to our 
country. 75 per cent leaks; it leaks 
in the fonn of export of travellers' 
cheques and high denomination cur-
rency notes. Anyone who knows 
anything about travel knows tJus. 

I have had guests in my own home 
in the last 'lew months from abroad: 
distinguished, respectable people, who 
came and with a shock told me: 
"Wha't is happening? The taxi-driver 
arcosts us and ask, 'Sir or madam, 
would you like to buy rupees in the 
black-mark"t? We will give you 
twice of what you can get from the 
bank." When foreign visitors go 
round Connaught Place Or ConnHught 
Circus. they are accosted "by people 
who ask, UMay iNe give you' rupees 
at half the price of what you get in 
the banks?" And we have to ans-
wer the foreigners apologetically by 
saying: Unfortunately the rupee Is at 
a discount but the Government Ig so 
wooden as not to ~ace the fact. 

Sbrl ,Joachim Alva (Kanara): Thill 
happens In the. corridors of many 
hotels abroad. 

SbrI M. R. Maaanl: Now, there Ia a 
thing known as 'The 8 O'clock knock 
on the door" in some of our well ... 
known hotels, When as Shrl Alva 
says, some people come and ask 'May 
We oblige you in this manner?' 
Instead of the 2 0' clock knock on 
the door by the NKVD In Soviet 
RUSllia. it I. the 8 O'clock knock on 
the dOOr In the hotels of Delhi! 

In SO'/jet Russia, where ulso the 
rouble has depreciated like the rupee 
-that !\eems to be a consequence ot 
communl.m ar>:l. socialigm-they h~ve 
tacN thl.. problem In 8 reaUstic 
manner. I received 8 letter Irom a 
'triend from Moscow lut November, 

in which he told me what was hap-
pening there and how they are facinl! 
this problem. He said: 

"One new development in ~he 
Soviet Union since my last visit 
is the opening of a number of 
stores where everything frcm a 
bottle of vodka to a volga auto-
mobile may be purchaaed sub-
stantially 'below their cost in re-
gular stores-for foreign curren .. 
cy. And the acceptable curren-
cies are relisted on the doors r1t 
the stores and include the US, 
Britain, all the Conunon Market 
and Scandinavian countries, but 
none of the Socialist block. In 
both Moscow . and Leningrad 
foreign currency bars have been 
opened where drinks average 
about half a US dollars and closin, 
time i. a good two hours Inter 
than any other similar Institu-
tion in the city. Posyltorg, a 
mail order establishment en-
,ourage residents of hard curren-
Cy countries to give Russian rela-
tives hard-ta-get itel1l8 like 
IIMoskva" refrigerators (350 roub-
les, two year walt) for 260 dul-
lars, Volga ca."" which cost Soviet 
citizens 5,500 roubles and at least 
a year walt for 2,700 dollars ie-
livery in ten days. These elabo.-
rate measures are calculated to 
bring In more Bcarce 10reign cur-
rency so necessary to the Soviet 
economy .... " 

Why can't we do something like this 
here? If we do not want to have 
devaluation of the rupee, all right 
but let us have selective devaluation. 
There are two ways of doing it. One 
is to have 8 tourlst rupee by allow-
ing tourists to get twice of what 
others get for their dollar or pound. 
The other Is that, since 80 per cent r11. 
what the tourist spends Is on hotels, 
shops and ears or transportation. 
allow the hotel. that is, recognised 
hotels, .hops and transport agencies 
to change travellers' cheque. and 
dollars at the tree market rate, b7 
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which they will make a loss but thsy 
'Will go to the bank and the country 
.m ",t torelgn exchange, and then, 
eompensate those who are out of 
pocket in the way the French Gov-
e-nment does. What they do in 
l"rance is, when the Freneh 
perlumlers give a discount on travel-
Jers cheques, the French Government 
give the perfwniers' share half of 
what they have lost. The other hal~ 
of the loss may be made good by 
jlivinl[ them import enUUements. 
These are ways of doing It. U you 
study it. and ask for expert advice, 
these thIngs can be done. 

Final\y, I come to an autonomous 
authority. Today, you are tryinl to 
do all this through a small depart-
ment in a big Ministry. Bureaucracy 
is no way of developing tourism. Al-
most al\ progressive countries have 
established autonomous authorities or 
corporations Or association.. with 
Government participation and help, 
but with no government domination Or 
interference. Let Us do that here. 
The British hav" an example In this 
respect. They have the British Travel 
Association. a predominantly non-
official body, but the Government 
gives 85 per cent of the lunds and the 
tourist industry in Britain contributes 
15 p<,r rent. Let us invite our tourist 
industry here to contribute at least 
10 per cent, If they cannot afTord 15 
1>"1' .,ent in this very early stage. Let 
the GOvernment give 90 per cent.; 
let them set up a mixed Corporation 
where the Government may be re-
presented, but wh..... elOJ)er!s and 
1hose who are intel'8llted in tourism 
may predominate, 80 that this can 
function a. an eocecutlve authOrity. 
wt Ihat cooperation also or aut.ho-
rity alJo should not 10 in for com-
mercial operation. It ahould be to 
'Promote or foster tourlllD, a. they do 
in ather countriea. BuiloliD. a h_1 
and pnlvldl,.. taxies Is not the Job of 
Government. This is the ;ob of pri-
_te I!nterpriJle .hi.1i do It 
1IesL ",_ are same w~. in whleh 
,.,.. can· put toarlIm on its feet aJId 
matte money which at ~t It <11_ 
eo(AI) ~7. 

not. So far we have ellCaped Ii. 
aster perhaps because thoe In ,,~ 
of tourism have been dedicatod to 
this calise but, later 011" wbat la .olag 
to h~ppen? Bureaucracy ia no wIlY 
of doing this Job. 

Before I conclude, I shall rc?ler to 
the last topic, IIIld that Is, the Air 
Indlastrike. I was ""ry t!ad to near 
the statement· made by the bon. Minis-
ter. The f.ctI are ~ clHI'. We are 
not c:oneerned with the merits of the 
dispute between manapmeltt and the 
employees 'concerned. We are con-
cerned with the malntOll\lUI.ce "'l law 
end the IIIIllntenance of the proee .. IIf 
collective "'raalninc and decent 
trade uniozmm. 'l1Ie Navl,aton' 
Union disliked the Award of th" 
National Industrial Tribunal ,Iven in 
February this year, 80 they demand-
ed a variation oI the Award. 'Ve on 
this side have (ou,ht against (he pro-
visi .. n in the law allowing Gowrn-
ment to vary Awards. We have laid 
that an award must be final. Why 
should Govamment be allOWed to 
vary an awani at will? What i. the 
sanctity of an award 11 Gowmmant 
can .arbitrarily vary il? I have .ald 
thi. mys.alf, and I stick to this sound 
proposition. I am very ,lad, there-
fore, that the Government did not 
vary the award. I hoPe they will 
never YBry an award in lutur"e. Any-
way, the matter is academic, bt-CBUIC 
as the Minister has now explained, 
on the 23rd March the award become 
final, and eyen Govemment cannot 
change it. There is no authority on 
earth that can vary the award nOW 
and it i. the law of the land for three 
years. ·It it is the law of the land, 
then we can only bow to It, ... d 
carry it out. But the point L., the 
union could '0 to the Supreme Court 
or could have «one, but they cbllle 
not to. Obviouoly then, It Is • "'''' 
of a very .... eak case. What did they 
do in.tead? 

On the 17th March, at 4 p.m. tbe 
Nevl,atort' Unlon give notice of 
ftrllco!. Whe .. ? After 14 48,..' .UpU-
lat.d by the Act? No. Uley pu 
ftotl<!e ef a rtrIke et 4-30 A.M. that 



9333 D.G. 1966-67 APRIL 4, 1966 D.G. 1966-67 9334 

(Shri M. R. Masani] 
same night, that Is, the ~ollowing 
morning. In other words, the Union 
gave 126 hours' notice to the coun-
try and to the Corporation in the 
place of the 14 days required by the 
law. Therefore. the strike is llIella!. 

Now, we on these Benches believe 
in the right to strike. We have op-
posed measures coming from this 
Government trying to limit the right 
to .trlke by Central Government 
employees, postal employees and 
others. We believe that the right tu 
strike is part of a free society. But 
an illegal strike or wild cat strike 
is not a strike; i.t is a conspiracy 
against the nation and alainst labour 
Itself. 

I am very glad that the Minister 
pointed out that thes. are not workers 
or proletarians. These are people 
getting more than lis. 3,000 per 
month, people a1 the equivalent of 
those gentlemen sitting in the oIBelal 
gallery over there. What kind of 
people are we talking about? These 
are a few people, 41 people, who 
are highly paid, holding this whole 
country to ransom, throwing out of 
employment, as they have done today 
throllgh the lay-olf, thousands of 
poorly paid people who are getting 
Rs. 100 or lis. 150 per month. Why? 
BecaUSe the Awanj was not to their 
taste. Arbitrarily they want the gov-
ernment to set aside the award. In 
a case like this, when the country Is 
sulferlng a loss of Rs. 5 lakhs a day-
already lis. 80 lakhs have been lost 
to the country-the country Is being 
held to ransom by 41 highly paid 
execllt.ivea. This lis an Intolerable 
position. 

Let me tell the minister that this 
Is the rernlt of many years of ap-
peasement on the part flI the Gov-
ernment and the management of 
Air-India. They have been repeated-
ly warned not to COIlnive at this kind 
of Indiscipline. TIme after time they 
have negotiated under the threat of 
.. iJle,al strike and succumbed. 

Now the chickens have come home 
to roost. I was very glad, however, 
that far the first time I heard from 
those benches a firm statement in re-
gard to this kind al industrial hooli-
ganiam. I congratulate the minister 
on his statement. I was wondering 
all these days why, if the strike was 
illegal, the penalties Of the law were 
not being enforced; why the ring-
leaders were not being brought Ie 
book as the law demands; why the 
recognition of the union was not 
being withdrawn, Why these 41 
gentlemen were not being dismissed 
Irom their positions, as they should 
have been long ago. I Wlderstand 
that it is going to be done now and 
I congratulate the government for 
the first time on a show of flrmnes" 
and justice. It is no justice to the 
nation or to millions aZ poorly paid 
people that a handful Of weB-paid 
people getting over Rs. 3,000 per 
month can hoH up the country to 
ransom. I am very glad, therefore, 
that this attitude has been adopted. 
I hope the minister will adhere to 
it and not allow some misguided 
members of his party and other par-
ties to push him off this principled 
stand. 

I am also v~ry glad to know that 
it is considered feasible to Itart 
80me services, even of a skeleton 
nature, in the next 'lew days. A. 
the minister pointed out, on the 1st 
May last year, the Navigators' Union 
was on an illegal Itrlke. But at that 
time, the Pilots' Guild saw no dIftI-
culty in flying a plane with two pilots 
without a navigator. If last year the 
plane could be flown by two pilobl 
without a navigator, then the minIs-. 
ter·. proposal that there should be 
three pilots, the extra pilot to do the 
navlgational work, is a measure or 
caution and safety which we welcome. 
It is to be hoped that the pilots at 
least will do their duty by the COUD-
try. But whether they do It or DOt, 
I hope the government will .taml 
firm arrl see to it that the rule .. 
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law is maintained in the field of in-
dustrial relations. The people who 
will be most hurt it this kind of 
hooliganism is allowed is the work-
ing class In this country. Collective 
bargaining and trade unionism will 
get into disrepute. Ultimately people 
will get so fed up that the public 
will turn against unions and crga ... 
nised labour. This is happening in 
other countries. It is as a friend of 
organised labour, as a believer In 
trade unionism, as n believer '!ven in 
the right to strike after proper notice, 
that I felicitate the minister on the 
stand he has taken. I o¥ly hope he 
will stick firmly to it. whatever the 
consequences. 

8hrl P. C. Bor~ (Sibsagarl: 
Madam Chairman, I thank you for 
giving me a chance 80 early in the 
debate, which has never been my lot. 
Transport is a forerunner to develop .. 
ment. There cannot be any develop-
ment without good transport. It 
plays a very vital role in building the 
economy of an area or R country. 
It is grattlying to note, as Mr Masani 
statej, that its importance has been 
realised to a certain extent and the 
ministry has been upgraded. It has 
been placed under the charge of a 
very able Cabinet Minister. I wel-
come our new Minister, Mr. Sanjlva 
Reddy and Mr. Poonacha, who have 
had very distinguished careers. They 
did very well in the as.ilnment. they 
held prior to this. I hoPe anel trim 
that with their capacity, they wUllive 
100d push in improving this important 
department of Transport, Tourism and 
Civil Aviation. 

Our transport plaruung has not b~"" 
able to keep pace with the overall 
demand lor haulage capacity in the 
economy. The capacity of our road 
transport is one of the lowest In the 
world. It is capable rti handling only 
19l per cent of traffic carried by the 
railways. In U. K.. road tranaport 
handles 70 per cent of that country's 
total surfaCe transport. In Italy, it 
is 69 per cent. In USA miles and miles 
of railway lines are beinl taken out 

during the last two decadel yielding 
place to road transport. 

The reason for greater stres< on 
road transport is that the modern 
industrial complex ncej. speed and 
ftexibility, besides economy in trans-
portaUon and all these a<ivantage. 
are available to a much greater dellree 
with the road transport than with the 
railway •. 

Firstiy, it is the speed. It is gener-
aUy seen that the speed of goods trans-
port by rail is only 50 miles per day, 
while that dl road transport Is 300 to 
400 miles a day. Secondly, the cost of 
laying a mlle of a rallway line is three 
times the cost of construction of a mile 
of road. Thirdly, it take. much 
leoser time fol' the construction of • 
road than ~or laying a railway Une. 
Fourthly, it is not possible to take 
the railway line to al! the places; 
the road, on the other hand, can be 
taken anywhere, whether a hill-top 
or a dale. AI! these factors place 
road transport in a more advantageous 
position than the railways. Besides, 
road transport has greater employ-
ment potentiality than the railways. 
For handling the same volume of 
goods, road transport employs leven 
times as many persona as the rail-
ways do. For everyone crore of 
rupees invested in road tranaport, 
there will be employment for 12,000 
persons. AI! these are Important 
factor. in favour of rORd tranaport. 
That is why developed countrl... are 
leneraUy taking 10 more rtt road 
transport than rall transport. 

Instead of dealing with it in a 
leneral way, I want to mentlon the 
specific problems of my State, Assam, 
because of its buJtwardneo. In Irans-
port facilities. If a straieht question 
is put a.s to whiCh of the States In 
India is suJferinc mo.t for want rtf 
transport facllltieo, readily the 
answer will be "Assam". Its prob-
lems hay!! aslumed added import-
ance due to the fact that the State 
is bounded practically on all .Ideo by 
the unfriendly and aggressive caun-
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tries. Ne,lected as she is by every 
ministry of Ule Union Government, 
this ministry alao has not failed to 
fall in Une with other.. The roads 
there are 'lew and far frOIB ast18· 
factory. The life of a vehicle il cut 
by balf in Assam, because of the bad 
condition Of tlae roada. Widenln, aDd 
strengthenin, of National Hil!hway 
No. 37, which is the meline of the 
State, is goin, at a snail's pace. 
There lII"e many bridges in the ID,h. 
wily which date back to the advent 
of the British Rule in Assam withnut 
any renovation. I may lItatoe at least 
two bridges near my home-toWD-
on" I. Owarika and the other Is 
Mltong. There are many other 
bridges like this. They stand as a 
disgrace tt> any good government. We 
.hould see that the work on them 
i.. e>Opedlted. 

Rainfllll in Assam is very high. 
Some of its stations have the hi,orhest 
rainfall in the worlo:!. As such, the 
roads there pa"" through long 
stretches of water-Io~ged areas. But 
the 83:me speciftcation of construction 
of the roads is continuing o;;ince the 
gOOd old day'S <11 the I""t century. 
4" soling and 6" ronsolidation in two 
l!IY"rs will not serVe the pres~nt day 
heavy tralllc. So, the specification 
oJ eonstruction of roads, particularly 
in As.am. should be revised. Con.-
tructlon of rll""rsions to bypass the 
busy area. and towns has not be,," 
taken in hand. It should be taken up 
without any further delay. Sign-boards 
displaymg the name. of the villages 
throuah which the National High-
ways paes should he put up a. is done 
in the c...., of National Highways in 
other States. Dhodar Ali built durtng 
the days at Assam king. is a very 
important road. The cami", h,to 
existence of the Nahal-katlya 011, 
ftlrids, NalDup fe"'l1iMr faetory 
tllemlal power station etc., has added 
to It, maportanoe. UPtiradlng of thAI 
......t lie tile .andanI <Jf a National 
JlilhrNay -boooU no de...,. 

1. hrs. 
So far .. inland water transport 

is concerned. Aisa.m has the hiJhest 
potentiality. The mi,hty Brahmapu-
tra bas a lenath of over 800 navigable 
miles and the river Surma with 
Barak have some 300 miles. 80 per 
cent <11 carlO to """ from Assam 
was transpOol"ted by river routes. The 
partition of the country has changed 
the situation and estranaement with 
Pakistan has shattered it. possibili-
ties. Until a permanent solution Is 
arrived at with Pakistan, it will be 
unwise to 'plan for any re,war nver 
service from Assam to Calcutta. 
Instead Of that, effort should be made 
to improve the steamer service from 
Dhubri right up to Dibl'ugarh and 
road transport strengthened hom 
Assam to Calcutta and also from 
Assam to Deihl side. 

The Government have coJlected 
about 90 per cent of the River Steam 
Navigation Company's shares and 
the remaining 10 per cent has also 
been olfered to the Government by 
its foreign shareholders. Although I 
do not see a very bright future for 
this company, yet it would be advis-
able to utilise its available assets 
more particularly its big fleet. But 
<>are must be taken to Indlanise its 
10,000 strong crew. Almost all the 
members of th(' cre'W, till late, were 
Pakistani nationals. Although this 
company's activities will now be 
confined only to the river transport 
within Assam, It I. regrettable that 
in the Board or DIrectors of this 
company except O'Ile of!lcial from the 
Government of Assam none out of 
the 14 or 11; .t?O'Ilg Board eomes 
from witl\in Assam. ! .uggest tbet 
Ul'lder the new set-up the Board 
should be re-constltuted and at lea.t 
thoe majority or the members mOUld 
be taken from wltbln A83IIn1. '!'be 
Traft9p&rt Mlnie1ry should aljO join 
buds with the Mlni.try of Irriptlon 
and Pl>wer and see that the Ganga-
Brehm.putra link eanal J>i't)ject H 
expedited and t"ftlilited Into .mOIl 
early. 
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So far as tourism is concerned, my 
han. friend. Shri Masani has said 
much. I will ten something about 
Assam also. About tourism, as far as 
Assam is concerned the less said the 
better. Assam has been considered as 
a pariah or an untouchable. In nODe 
of the conducted tours for del ega· 
tions, diplomats, cultural troupes or 
distinguished visitors, the name of 
Assam finds a place. That beautiful 
part of this vast country with blue 
hills and silver rivers. with charming 
landscapes and enchanting habitations. 
has been made a forbidden land for 
the outsiders. Will our new Jillnister. 
who is a lover of natural beaulles and 
cultural her1tae:e, be pleased to see 
to it that Assam i. no longer deprived 
of its due share? 

Madam, I do not know how much 
time has beeD allotted to me. but I 
come from a State whioh should set 
more time for disewsinl these De-
mands because that State has been 
much neglected so far as this depart-
ment or this Ministry i. concerned. 
I would not be able to speak at length 
on the Civil Aviation and the workinll 
of two air line&-the Air India aDd 
the Indian Airlines. My han. friend. 
Shri Masani has said many thinll.. I 
will contl.l\e myself to only one point, 
and that is about the growing in-
discipline amoDllt the workers. Very 
big investments have been made in 
tbese two lovermnent undertakillp, 
without any return till recently: They 
some retums. In this respect AIr 
have, of course, just started &ivin, 
some returns. In this respect Air 
India'. performance is better than 
that of the Indian Airlines Corpora-
tion. But the deterioration that h .. 
COIBa in the discioliae """'Dist their 
-'<era II.. CIII.Iad Ai. Iadia '0 !ose 
RI. 5 lakh. daily and tile Indiac Air-
lines has been subjected to very st-
rong advene criticism by the parlia-
mentary coninrlttee on public UDder-
takings. I need not .epeat tho.e 
things, th~y are before this House. 1 
know that the ofIIce .. who are man-
ning th_ two alrU-, ~e of them 
at Iftst, haW! been proved very ef-
ficient elRwhllre. I hope they will Joe 

able to show better results in setting 
their houses in order. 

To the workers of bbth the corpora-
tions I have got a word to say. My 
han. friend. Shrl Masani. also lpoke 
about them. Some of them draw sal-
aries between Ro. 1000 to Rs. 8000. I 
would only say 10 them, let thom 
ponder whether they are justiJIed in 
lodging strike •• adopting go-slow tue-
tics and work-la-rules for ~X.cling 
more emoluments from the Govern-
ment whOSe ftve hundred million peo-
ple live on a per c"pita income of a 
little over a rupee a day? I am 
sure, considerate and relponaiblJ.! as 
they are. they will give up th~ir de-
mands immediately thil fact is real-
ised by them. 

There is a proposal to let up three 
Corporations 1ZIlder, the Ministry of 
Transport. They are: India Tourism 
Transport Corporation, India Tourism 
Holel Corporation and India Touriam 
Corporation. All these Corporations 
hav~ come into existence in 80me form 
or the other. The objectiv,," laid 
down and their achievemenls au rar 
('all tor close Icrutiny. The Jndle 
Tourism Transport Corporation ia 
expected to cater to the tra!lsporl 
needs 01 the tourista by ""eratin&, 
I fIX ury taxies for ooaducted to..... of 
plaoes of tourist Inte .... t. fer llorle 
groups both in o.lhl BIIG Bombay. 
Thi. rorporatioll has already run bato 
sPol'ieu. difficulties. Consider...,l. l.-
ha. already been Incurred In the 
"vor.tion of the above trans?~l't sc.· 
vic'; luultine 'n a drain ot leveral 
lakhs d rupet:. froD! the G~v .. mm'· nt 
"f Ind.. The India Tburi.m Hotel 
Corp'Jration is another hasty vr.n-
tUN. UK 3CCmnJtlilhmentl of rbll 
corporaticr:. to date is nil. The R"rpo-
raLio!1 IS accNnmodated in 9. i:n: "~~­
p('mive 1:u:Jdinr. The rent tor the 
building i, nearly RI. !,UIlO ".. 
mo"th. They are doing nothinl( uP 
ItIl no... 'l'be IIIdia-Tourlmt Corpe-
[1I1;on •• to be started ",ilb ~e Int .. -
lion of undertaking publleity _rk. 
This wlll al.eo apeDd lakha ot napeelI. 
Instead of having 10 lIWly or&,anisa-
tio ... _diAa '- lot of money. wta" 
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not have only one organisation run 
emclently? 

Concl uding my speech, would 
like to mention that the people in 
my constituency put aU blame on the 
civil aviation authorities fOr their 'ltter 
failure to provide a permanent termi-
nal building at Jorhat airport even 
after 15 years of nationalisation of 
airlines. Passengers are made to bask 
in the sun and drench in the rains 
and at times take shelter under the 
wings of aircraft Or in tarpaulin tents. 
This state of affairs must be put an 
end to Without any further delay. 
N on-completion of Lilebari airfield 
even after the lapse ot about 8 years 
is not only regrettable but annoyina 
also, Gauhati airport is the Gateway 
to Assam by air. So far 88 income 
is concerned it stands /11th atter 
CaL-utta, Deihl, Bombay and 'Madras. 
Even then i~ passengers' lounge is 
not only like a den, badly furn'shed, 
and badly maintained, but al '0 the 
atmosphere at the room is polluted 
by the offensive smell that comes 
from the unclean lavatory just by Its 
tiide, 

I would, therefore, request the 
civil aviation authorities to rise up to 
the occasion and see that the lona-
standing inconveniences of the pas-
sengers Bre removed at an early 
date, 

Mr, Chairman: Hon, Members may 
now move the cut motions to the 
Demands for Grants of the Ministry 
of Transport and Aviation subject to 
their being otherwise admissible, 

Sbrl Yashpal Slnclt. (Kairana): I beg 
to move: 

''That the demand under the 
head 'Ministry ot Transport and 
Aviation' be reduced by Rs, 100." 

[Desirability of aecelerating tile .stab-
U.llment of 11 Second SIIipliard at 
Cachin. (1) 1. 

'"nlat the demand under the 
head 'MInistry of TranlPQrt and 
Aviation' be reduced by RB. 100." 

[DesirabiLity of aCcelerating tile road 
Development programme. (2)]. 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by RB, 100." 

I DesirabiLity Of increasing facilities in 
tile Indian-owned sllip.. (3)], 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by Rs. 100," 

[Working of tile Mogal Line Ltd. 
particularly it. role in providing 
faCilities to pilgrims to Haj, (4)]. 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by Rs. 100," 

[WO'I'king Of the Air-India and IIl'lian 
Airlines CO'I'pO'I'ation in the context 
Of indiscipline among the staff. (5) J 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by Rs, 100." 

[Need to improve tile working 0( the 
Border Road Division. (6) 1, 

Shrl M, R. Masaui: I beg to move: 

"That the demand under the 
read "Ministry of Transport ~nd 
Aviation' be reduced by Rs. 100." 

[Final Report of the Committee Of 
Transport Policy and Coordination. 
(1ll]. 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by Rs. 100." 

[Contin .... nce of tile reactionary 
policy of restricting long distance 
road transport in tile interest. of the 
Railway.. (12) ]. 

''That the demand under the 
head 'Ministry of Transport and 
Aviation' be reduced by Rs. 100." 

[Failure of Government to formulate 
a policli on Tourism. (13) l. 

''That the demand under the 
head 'Miru.try of TrBDlPOrt and 
Aviation' be reduced by Rs. 100." 
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IDesiTabititli of recognisln" the tOUNt 
industTlf as an erport IndustTI/. 
(14).] 

''That the demand under the 
head 'Ministry of Transpon and 
Aviation' be reduced by Rs. 100." 

INeed fCYT the e.tabli.ohment of an 
autonomous Authority fCYT touNt 
poromotion. (15) .] 

ShrI Nath Pal: Madam Chainnan, I 
ahould like to belin by cautioning the 
Minister, Shri Sanjiva Reddy, against 
being tempted to swallow the baited 
hook by which Shri Masanl has left .... 

8hr1 San,llva Keddy; I will not. 

Shrl Nath Pal: Shri Reddy is known 
tOr his shrewdness and his stif'lllees 
and I do not think it is necessary to 
caution him, but the way he was nod-
ding his head .... 

Shrl SanJlva Reddy: I will appre· 
date your points also equally well. 
that shows my attention. NothJn« 
more than that. Ultimately, I will take. 
my own decision. 

Shrl Nath Pal: I hope he will listen 
to all but will do what is best In the 
Interests of the country. Shri Masaru 
has in camouflage behind his very 
eloquent ndvocacy put forth two very 
dangerous pleas and I might as well 
expose them for what they are worth. 
One was ba:ckdoor devaluation of the 
rupee, something which the Minister 
seemed to be accepting. Now he hns 
corrected me that his nodding does not 
mean that. I I,ave to learn this thing. 
I nOW knnw that it is neutral non .. in-
volving ,hake of the head, only cour-
tesy. I am glad to be assured llke 
that, because we were feellng a little 
anxious. He suggested devaluation of 
the rupee by following what. he saya, 
Is the current fashion in the Soviet 
Union, by giving a premium it you 
~nt money order in foreign CurTency' 
or i! you buy things In a hotel Or a 
big factory. I do not know the details 
but, certainly, It will not be proper to 
accept this kind of devaluation In til. 
ocountr)'. 

The second thing which he very 
eloquently pleaded is what he called 
the gangsterism and hOOliganism 
which need to be supp .... lISed. This I. 
nothing bu t too strong words to mIs-
represen I and mislead tile HOUle on 
a very delicate I .. ue. Shri Masanl told 
the Minister not to be puahed aside by 
the advice of "some misguided Mem-
bers". Obviously, Slhri Masanl wants 
to reserve the monopoly of advlalng 
the Minister in taking the course of 
action on a very explOlive situation. I 
ahall alBo be telling faelll. I must say 
that broadly Shri Sanjiva Reddy has 

• adhered to facts In repreaenting the 
case. He took a very strong position 
on the strike. I was glad that he 
adhered to the fact a. far as posisble. 
I do not say hundred per cent but 
broadly. I think "broadly" is a good 
enough phrase. 

This is a healthy departure from the 
normal governmental procedure. 
Wherever Government is involved, it 
thinks its prestige is at stake and does 
not show such scrupulous regard for 
facts as is called for, particularly it 
the issUe is a delicate and explosive 
one like the present one. I know some 
facts. We want to play a pari by 
which. instead of worsening the situa· 
tion there is amicabie settlement with-
out' los. of prestige. I would plead 
with Shri Reddy: let US not try to 
strike a very heroic posture at a wrong 
place, at the wrong time and on the 
wrong oecaalon. Shri Reddy has a 
reputation for toughness. He does not 
have to add to this reputation of being 
a verv strong and able administrator 
by being a victor and conqueror against 
41 ot our technician.. That temptation 
must be strongly resisted. I hope 
he will. , 

I do not know whether Shri Reddy 
knows-I know it-this simple fact 
about awards. HIs whole case Is thI., 
that there waR an award !(iven by I 
tribunal and we all have to stand by 
the sanctity of the award. In the flnt 
place. the record or the Govern-
ment of india 10 far u 
IWarde are conceme.s, la not that eood, 
that h_ and that eonalBtent. You 
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may say that you want to make a 
beginning. I would like to have a 
<atelodca! declaration from the Mini. 
stry of Home AffaIrs, from the Mini-
stry of Financ" and all the employing 
Ministers, an assurance here, to this 
country and. to tliis HOUSe that n .... er 
alain will tbey resort to governmental 
au.thority to modify awal'ds. But what 
i~ the history of the Government. ot 
Indill,? What happened to tbe Bank 
Award? What 'happened to the Award 
of the Second Pay Commission? Wbat 
happened \0 the award of tbe Das 
Commission? I can go on citin& 
awarda which were sought to be modi. 
fled by the Government. One of the 
reasons why there was thi.s strike in 
1960-you, Madam. and some Member. 
made very strenuoUi efforts \0 avert 
it-one Of tbe stumbling blocks was 
Government's arrogation of the wtho-
rity to modify the award. So, this has 
been the practice in the past, Govern-
ment unilaterally seeking to modify 
awards whose recommendation. are 
not palatable to its taste. This was 
a190 an award. Since the Minister has 
pointed out the sanctity Of the award, 
I have to point out that so far as this 
Government Is concerned, during the 
past eighteen yell'rs It has modified 
awards wherever it suited the con· 
venience of the Government. There 
was the recommendation of the Bonus 
Commission. Government went be-
hind It. Then tbere has ,been the re-
commendatiOn on Worklnl Journalists. 
Government modified It. Does It lie 
In the mouth of this Government In 
particular to go on talking about the 
sanctity of awards! 

Sut Saajtn Bedd,: Doe, he want 
awuds to be modlfled? It IS on that 
point th,. I would like to hear Shr:I 
N.th Pai. I would like to hear Shrl 
Nath Pai on the point wheth .... It Is 
good to mOdify awarda, whether it Is 
necessary to modify awards. 

UU3 bra. 

[·Ma. DD'UTY-Snfo."a jft the eMir] 

Shri Hath ".1: I am ,lad that he has 
ralaed this point. In the first place, 

let the House not be misled by raising 
this point about the sanctity of the 
award. 

I should like to point out that none 
of u.s is very happy about the .trlke. 
The strike is costing the eountry very 
heavily. You do not know that I had 
been ta1king to the navigators two 
things when they approached me. I 
said that it would be better if there is 
no strike, it would be better if the 
issue is settled amicably by negotia-
tion. I told their leaders when they 
approached me--l am disclosing it 

- now; I did not disclose it to the prea 
Or the public then-I hope you know 
how much it is costing every day in 
terms of foreign currency and, even 
more, how long it will take t orecoup 
lost customers which may be as much 
as 6 to 8 months. But, having said that, 
I shOUld say that there was a responsi-
bility on the part Of the management, 
On the part of the officials concerned. 
to advise the Minister properly. Once 
the strike was there, it was no use 
just takln, a purely legalistic Or tech· 
bical vIew as to who is right and who 
!s wrong. Greater statemanship was 
needed .... 

SlId SaIIJl .. a B.edd)': Where was the 
time to conSider· it? 13i hours notice. 

Shrl Nath Pal: Therefore, I said it 
was unfortunate. I did not mlDce 
warda. i aald it wu \Ulfortunate. 
Here I would like to disclose some 
facto. We Utought that the strike be-
in& On the effort should be to reach 
the goal ot some lettlement and with-
drawal of the strike as quickly its poa-
sible. Now, what was to be the atU· 
tude? One attitude could be: you have 
gODe on an illegal strike; you IIWIt 
come un bended knees. It ~ easier 
said than done. It Is not ,oing to 
solve any problem or take you any-
where. Now, I do not want to set Ill> 
any quarrel between you and your 
distinguiahed colleBiiue but lie took a 
stand not dissimilar to mine. There 
were ta1k.s between him and some of 
his party oolleasues and /IDIlle of the 
leaders of the Navigators' Guild. It 
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was, among other thingS, agreed-and 
now I would like to quote and dis~108e 
something and I hope, Mr. Deputy-
Speaker, that you will be a little more 
Jiberal than UiUal in giving me time to 
explain this very important issue-

"In Particular, the Navigators 
ha vo a deep sense of grievance 
against ranking and emoluments 
awarded by the National Tribunal, 
which are disproportionately low, 
keeping in view the responsibilities 
that they are supposed to 51.oulder 
which have further enhanced due 
to the increase in the speed of 
the aircraft. It was agreed"-
agreed between Shri Poonacha 
and the leaders-"thot a Spe6al 
Technical Committee .... n. 

The Minister of State In the MinI-
stry 01 Transport aDd Aviation (Sbrl 
C, M. Poonacha): Sir, may I just 
ofter a personal explanation on thla 
point since my hon. Iriend, Shri Nath 
Pai, has chosen to reler to my name 
diTectly? I should explain to this 
House that this Is not true. The fact 
is that we had discussions. It II a fact 
that they explained their position and 
then I tried to persuade them not to 
take a very rllid attitude, Later on, 
they went back and shoved " draft at 
me sayrnl "thia is agreed to" ''ttlis Is 
agreed to" u between Government 
and themselves. It Is certainly wrong. 

- It Is fabrication; not fabrication, but, 
may I lIllY, totally wrone and a misre-
presentation attempting to put the 
GoYernmmt in the wrone. This Is not 
fair, considerinl the latitude shown to 
them in trying to disclWl and under-
staml their problems. 

Sbrl Nath Pal: Mr.Deputy-Speaker, 
tbis document was not handed over 
10 me by one of the neviCatora. I 
WQuld like to 8UW'e Shri Reddy and 
Shri Poonacha throulh you, Sir, that 
no Davillator approached me since the 
I~ that i$, after the strike came OIL 
I told them my uaha'ppi ..... at the fact 
that the strike WBI already OIL I did 
plead with them that there Ihoulcl be 
.ettlement. I said that the PrIma 
MinWCII' of Indta is about to CO abroad, 

it will not be very much in kHping 
with the dignity of the country becaUSe 
We have Air India Internationa1 whose 
rct'ord in many respects has been very 
satisfactory. It was 1 wbo sinlled it 
out, after castigating the failure of thE' 
public sector enterprises, in my speech 
on the budget; I sinlled out Air India 
and praised it for its magnificent per-
formance. But that does not mean 
that whenever there is a lapse we 
should not poimt it out. I suggested 
to them two thinRB immediately; one, 
Ihat they should announce unilaterally 
that Ihey will fty the Prime Minister. 
strik" or no strike, and bring her back. 
They ........ readY. But what was the 
respon ... of a high-placed official of Air 
India? 

In a cavalier manner he says, III 
am not going to entrust my aircralt to 
the "Ir:·'er.... They did not belone to 
any official; they did belong to Parlia-
ment and this country. There the 
whole approach has been, "We are 
there permanently; We are to run the 
show as we like." This attitude cau.es 
this irritation and often leads 10 
strikes. It is not BI .imple a8 Sbri 
Sanjiva Reddy says. I saw that. 

Then I sUlllleated, "Anyway, the 
Prime Minister i. leaving, why do YOll 
not suapend the whole strike till she 
comes back?" They agreed. I wrote 
to the Prime Minister the same and 
this me.salle waa conveyed to the 
Prime Minister and to the Chief Mini-
ster of Maharashtra. In order to keep 
your way of negotiations safe, open 
ahd smooth, we never diaclolUd It. But 
thla feet remains and others were 
try!na their very best to avert the 
strike or to stop the strike and to bring 
a bout 8 settlement. 

I am &lad, he corrected the word. 
The document was not handed over to 
me by a' member of the Navigators' 
Guild. This was the draft that wu 
reached; maybo, there wu dJaa~ 
ment later OIL It was handed ewer to 
me .", one of thoae who played a vf1rT 
key role in the negotiations It I. up 
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to you to own it or disown It. I have 
nothing there. 

An hon. Member: Who was it? 

SUI Nath Pal: Things need not be 
said. There is such a thing as com-
monsense. Those who did it should 
acknowledge it. I am not here to 
bandy names. I do not think I have 
·ever been aCCUSed of bringing docu-
ments which are false. 

These are the facts, therefore, of the 
strike. We all agreed that it should be 
averted. What should be the 
approach? 

Shrl P. Venkatasubbalah (Adoni): 

Shrl SanJlva R<>ddy: Why do you 
think so? I am more than satistled. 

SUi Nath Pal: I would suggest to 
Shri Reddy that a more imaginative 
and reallirtic approacil should be 
taken. Let us bury the hatchet and 
try to "ee that there is an amicable 
settlem .. "t as far as possible. 

Shrl SanJlva Reddy: Right. Please 
tell US the way also. 

Shrl Nath Pal: I am prepared to sit 
with you. My time will be consumed. 

Shrl SanJlva Reddy: I wish you 
have also written to me earlier. 

We should like to know the name of Shrl Nath Pal: will be lor any 
the gentleman. amicable settlement. 

Shri S. M. Baner;lee: Please do not 
Interrupt. 

Shrl Sath Pal: Let us not make a 
false issue of prestige, I would plead 
with Shri Sanjiva Reddy and his col-
leagues. Air India has too much to 
gain by putting an end to the strike 
and too much to lose by its continua-
tion. Let there not be the attitude of 
teaching them a lesson as Shri Masani 
wanted. Let Shri Reddy remember 
that Shri Masani may be accepting the 
right to strike but Shri Masani's basic 
philosophy precludes him from accept-
ing n worker, whether he gets Rs 10 or 
lis. 3,000, as a partner. He basically 
i. a wage-earnrr and is to be put in 
his proper corner. That is the philo-
s0l'hv in which he believes. He is a 
personal friend. but I must say: 
Should that be the attitude of 11 gov-
ernment like ours where We say, "You 
went on strike; you were indisciplined 
and you shall be broken"? This may 
break the strike but it win leave 8 

taste behind which the Government of 
Indio, the Air India and you are too 
big-you will not be holding this port-
folio too long nor are YOU very satia-
1\ed with lhe portfolio; therefore why 
do you want to use YOUr talent tor 
breaking the Itrlke...... (lnteTTUp-

,tion). 

Here T want to point out one thiDa. 
No personal cri ticism should be men-
tioned. We saw the good sides of Air 
India: only, take care that the same 
individual does not go on occupying 
the same position indefinitely as if it 
is a hereditary position which you in-
teril WPP.Il you reach maturity and 
that goes when you die. That happen. 
with a couple of your officials. Some 
of your managers in foreign countries 
have been sitting there incubating the 
same office for more than 12 years. r 
have been travelling for the past 17 
years; so, I know. Since my student 
days I find the same faces again and 
again. This should not be. If there 
is a good job done, give them promo-
tion and transfer the man somewhere; 
but the same man should not be there. 
That is the main criticIsm about Air 
India. 

Now, coming to the lAC, it has a 
record. I think, far from satiafactory 
in spite of the fact that in terms of 
the balance sheet there might have 
been Rome gain here and there. The 
lAC should take a more realistic ,iew 
at itsel! and have a look at its work-
inlr. Apart from the record of acci-
dents, whiCh partly can be, the kind 
of serviCe the lAC Is giving to the 
countl'T, the paaaen,ers and the publle, 
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i. far from satisfactory. This is a dis-
appointing thing. 

Let us begin at the top. I do not 
want to say anything against the pre-
sent incwnbent of the office of Chair-
man. He is a very able officer as the 
Secretary, but can we not bring about 
a bifurcation of the office? How long 
are we going to have this farCe of so-
called autonomous corporations where 
the Secretary and Chairman is the 
same person, when the Secretary par-
ticularly happens to be saddled with 
mOTe responsibiJity a'S in the present 
case? He is the Chairman'of the lAC; 
he is the Secretary of the Department; 
of oome Hotel Association, I think and 
he is the Secretary of that key com-
mission which, Parliament now knowI, 
has been appointed to go into the 
problem of administratiVe reforms. 
Are our talents SO limited as to be 
stretched like this? It is unfair. I 
have nothing to say against the proven 
ability of Shri Shankar. I regard him 
as one of our very able men. I think. 
this practice must be rectified. This 
practice leads to deprivation of that 
attention which the Corporation's 
Chairman should be able to give. 

I would now like to say another 
thing which you can rectify. One of 
the reasons Why the lAC is failing in 
maintaining any kind of a recorci 
about regularity is that yQur fleet is 
inadequate. Every lAC plane needs 
at least nine hours for servicing. After 
it has done the round, the plane needs 
to be serviced. Everybody's nerves 
are on edge; everybody there is on 
tenterhooks; everybody is angry with 
everybody else with the result that 
lAC plane coming in time is an ex-
ce-p110n than a rule. You have com-
plained about it r~oentJy youraelf. 

Two thing. can be done. Either buy 
more planes and if the foreign ex-
change position is so stingy as not to 
admit of this. then cut down some ot 
your routes rather than have this 
kind of a contingency all the whil~. 
Nobody, who travels by the Caravelle, 
Imows it he can reach the plane, it 
he can catch the plane and, If he 

catches. reach in time. That hal 
been the experience. 

There are some other suuatlona 
that I would like to th"ow In for his 
consideration about the lAC's func-
tioning. It is 8 torture to the human 
ear to 1 isten to the pronouncements 
they make at airports. I have neve,' 
been able to decipher what is being 
told to me. I am all the while 
anxious like a villager going to the 
station, looking here and there and 
pathetically listening and wondering. 
"Is that my plane?" because I do not 
make out any head or tall of what Is 
being said. The announcement Is so 
slapped in your face. One day I, a 
gentie spirit by nature, had to rWlh 
to the Bombay Aerodrome OIIIeer and 
ask him, "Will you kindly tell me in 
intelligible English or Gujarati, 
Morathi or Hindi, the other languages 
that I know, what exactly thi. gentle-
man wanted to announce?" They seem 
to be slapping you in the face when 
they announce something. Something 
is said which we guess may be con .... 
cerning us. him or some other fortu-
nate fellow who is able to 10 there. 
You go .and queue and Idler waiting 
for 15 tninutaa you realise that the 
plane is about to take-off. You hear 
the announcement or suspect that the 
announcement hBS been made and then 
a!t~r being made to wait for IS 
minutes you reaUae tha,! the people 
who had b~en queuing before you had 
nothing to do with the Hight-they 
were waitlisted and there is no 
separat~ queue for them-you are 
lumped with them and for being late 
YQu are scolded. I ask, "What could 
I have done? You put them in the same 
queue as me; I have got an okay 
ticket". Ordinary matters which 
could be attended are oompletely 
neglected. No point is missed, no 
chance is missed, no opportunity Is 
lost where they can annoy the pub-
lic wh~re they can render disservice 
to'the man who has paid his money 
to fiy with the lAC. 

I do not want to lid vocate Sbrl 
Masanl's remedy and say that the lAC 
does tha becaou.oe the lAC baa ,ot a 
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monopoly. This is not my contention, 
but the lAC needs to look at its re-
cord and not to throw in our face 
only a balance sheet where they show 
a' profit. 

There are many other things wrong 
with the lAC, but I will be taking 
only one minute end I do not want to 
compel you to ring the bell. 

About the road trensport buainess 
Shri Mas.ni has said 80methina 01 
interest. I must say that durina the 
past 18 years in some respects the 
progress on tranaport has been ad-
mirable but I do not think we are 
realising the lesson of the rest of the 
world. The whole world· i. show ina 
a new awareness, a new kind 01 en-
lightened approach to the problem of 
road transport. Here we are taking 
a narrow-minded view, We.-y that 
we have invested Rs. 1,400 crores in 
our railways and the railways must 
receive priority. But whose wealth 
is this that has been invested in 
roads? h not this our wealth? Can 
we take luch a narrow outlook? Do 
not be misled by the geiltlemea of the 
RaIlway Board that somehow the 
railways must come first. Every 
means of transport must bave Ib.e 
same consideration from the Govern-
ment and Parliamenl 

The NOOIIY Commlasion'. reeom-
mendations in this respect should 
command YOW' oareful consideration 
and the stepmotherly attitude towards 
road tranapDrt must come to an end. 
India needs to live greater attention 
to road transport. Ultimately the 
arteries of Industria\i!rt India will 
have to be not only the railways but 
roads to a very large extent. Every 
modemiRed country, if you take the 
Soviet Union, Sweden or IiIritain or 
the uSA. has to swing from railways 
to roadL 

I am not going into the delicate 
question. whether road transport 
shOUld be private or public. 1 am 
s&'yln, that tbere I, a kind of. diaoouat 
011 road tranIPOrt deveklpJMnt In u.ilI 

country, a wrong attitude, bacaUBe we 
have Rs. 1,400 crores invested in the 
railwajls. That needs to be rectifted. 

I want to sit down with a good 
word about him. Even his recoro 
e.:tn nbt only be condemnation; even 
he must have a redeemiDil feature. 
Shri Reddy has annoUllced in the 
other House in respose to anxiety 
and disq wet expressed in a very wide 
seetion of the public, preiS and the 
country, about a certain private ship-
ping company'-I never go Into that 
kind of affair; that bas not been my 
record in this House; but I am glad 
that he has appointed, not because 1 
suspect anything wrong but only be-
cause when such doubts are raised 
from all sides, it is better to remove 
the doubts and bring out tbe truth 
whatever it may be. But there is one 
aspect of the inquiry. One name hu 
been announced, I understand; but 
that name, though of a very distin-
quished civil servlint, happen. to be 
also of the man who was a director or 
member Of the Board of Directors of 
the company. 

Shrl SaDjlva Bedd,,: Government 
repreSientative. 

Sbri Hatb I/al: Government nomi-
nated. It ii. not that he is diaquali.· 
fied. I do not say that you remove 
him. But I would suggest that U 
would be desirable that somebody who 
i. an e"pert in shtpping alfairs is aOO 
associated in some way becauae the 
matters that have been raised are of 
such a nature that a man like him will 
be bamed. I am not caslin. asper-
sions . 

S~I B. aamall&~ ChetUar 
(Karur): We welcome your sugges-
tion. 

Shrl Natb Pal: Normall", 1 make 
suggestions which Hnd support from 
all reasonable-minded Members in 
this House. That has b<>en my past 
experience. 

I sit down by s"¥in, a f...... wcmta 
about tourism. HIre .... m-I - aD 
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advocate of public enterprise-let US 
""ncentrate 01\ what will be the ~oun­
tervailing and ~llinl units of the 
JH&b1ic sector, not to 10 on everywhere. 
T1Us is a concept which you will have 
to examine with your advi ...... 88 to 
what will be the ~untervaili.., and 
propelling sectors of industry which 
the Govemment of IIld;' muwt have 
under lis contTOl-opening of • hotel 
here and there for raising your pre-
.. tile ~ good but try to have more 
constructive approach towards f~­
ing tourism. Here, you sit down with 
the men of Mr. Salehindra Chaudhuri'. 
Department and you will see that the 
Customs and these ,enUemen do more 
bann to India in 15 minvt.s of their 
.. umination than what the Pakistani 
and Chinese propaganda can do in a 
year. Every foreigner who lands is 
treated as if he is 8 thief, he is a 
robber, he is an unwanted person, 
persona non grata. The kind of treat-
ment that is accorded to a new-comer. 
his tlrst contact, matters. I do not 
want to go into your favourite subject 
like prohibition. pennlt.. etc.-there 
i. no time at my disposal. That Is a 
v"ry delicate subject. I would not 
touch it now. I would plead with 
him if he is seriously interested in 
p!"omoting tourism in this country. 
Even the Sovie1 Government i. givln~ 
priority to tourism and is giving all 
facilities to tourists to come to their 
l"O\lntry. Every country does it. We 
have so much to show, we have noth-
ing to hide and much to gain by ex-
panding frontiers of OUr tourism. 
Among the thing, will haVe to b, that 
the Customs know that the tourist is 
a welcome guest and not a hobber to 
M avoided. 

Sfr, these are some 01 the construc-
tive sugg ... tlom that I would like to 
maJre-. 

8br1 __ Alva (Kanara): Mr. 
~uty-Speil1<er. Sir. there are .two 
~!d"" s@ftt@ftces 'IIl'tnch alW"'1 eome 
b""k to 'my lIIillll. 'ftIey 'lftre unered 
b,. an aee-pilel of the Indian Air 
Force. It wllS my fortune to 'be ~­
en by him to -FambllloUSh In 11157 clue 
to the kindnea of Madam Pandtt who 

sent him to take me to \he Fam-
borollih Air Show. I enquired of 
him about the details Of hi. Ute. He 
wao ODe of the ace-pilots of the Indian 
Air Foree-I 40 not know hi. name; 
I am ashamed that I have forgotten his 
name. But I often remember WI """ode. He aid, "How can I marry! 
Who will look after my wife and. 
children?". This is the fate Of our 
men who have guarded our Ilde. aud 
defended OUr freedom. ,",ey are liv-
Ing In unhabitable quarter. ot which 
we should be ashamed when we are 
putting up bie buildings for others. 
Here are 50 pilots or 100 pilots. &0 
navicators and &0 i!icht engineel'l who 
hold us to ransom and who draw tat 
salaries and big allowancel tor their 
wives and cbUdren. Compared to the 
luxuries and the amenities rranted to 
pilots, navl,ators and IUcht enlinee .. , 
what have these great men of the 
Indian Air Force, the rreates~ de-
fend"". of our freedom and ltberty, 
got? I recS'n the question put by that 
pilot-I /lave never forgotten It.-
.sking. "Who will look after my wife 
and children?". These are youngmen 
who have defended us. Here are 100 
commercial pilOt. who got Rs. 150 
allowance per flIght. whenever they 
fly and la, their unholy hands on 
unwilling hostesses, these indecent 
thing. that have darnal(ed our culture. 

I am glad that the Minister is .trong 
and uncompromising. This is the best 
mlnistorlal team-I would not say the 
best because others will get angry 
with me-in the present Government. 
The Minister is v('ry strong and ada-
mant and sometime or other, he say., 
"thus far and no further" and aided 
by hi. Minister of State. his unrivalled 
experience In State Corporation, looks 
aner tourism and gets more foreign 
exchange. They have to .top It some-
time or other. How can we get along 
with this in thl. way? When I was 
reading about the life ,ketch Of the 
Chief of the Anny StalT of America 
how dId he advi$e the boys coing to 
Vietnam ~ S<lmethlng which will raise 
your hair. He said: 

.. AD1 time 70U are IIdIIII 
thl"OUlh the i\llllle UlIl .., .. 
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across a nonpoisonous snake. II he 
advised, "pick him up and put him 
in your shirt. U you lind yourself 
without food, pull him out and eat 
him. A poisonous snake can also 
be eaten, said Weaver, Uif you cut 
his head off just below the poison 
sacts." 

How tough their job is? Whether 
they be of America Or of any other 
country, how tough their job is? 
Whether they put it in a shirt or under 
a pillow, this is a tough life in the de-
fence of their objectives. How tough 
their job is to pick them up and put 
them in the pocket and eat them in 
the jungles, if they lind themselves 
without food, in defence of whatever 
caUSe they might light for. Further 
on, the Chief of the Staff says: 

"I want no pickled brllins lead-
ing my troops." One of his 
generals who got publicly involved 
with a subordinate's wife was 
summoned to Washington and 
swift! y resigned. In Johnson's 
jealous view, uThe man or wife 
who will cheat on his partner will 
cheat on me." 

TheSe are the hard standards they 
want to enforce. Here aTe the pilots 
who go on the strike and the hostesses 
put on badges. What has happened to 
our discipline? How are we going 
to run our country? We really want 
labour to have its right share. We 
want our public sector bodies to have 
human relations with labour. We do 
not want officials at the top to have 
a gala time forgetting about others. 
We do not want officers minding about 
their own sons and nephews only in 
regard to employment and not wOlTY 
about others. I know these CasH. I 
pleaded the caSe of a youngman who 
was later on put in the Cement Cor-
poration and who was, unfortunately, 
drowned He was the only son of his 
parents. I pleaded for him to set 8 
job of .. purser In Air India. His 
mother showed me the book. that he 
W8I Itudylng RWlllian. He was the 

N.C.C. cadet. And yet he was not 
taken. He was taken later on in the 
Cement Corporation. But, unfortu-
nately, he was drowned. There is a 
job-racket in OUr Corporations in our 
public sector bodies. 

Here. I must pay a tribute to Mr. 
J.R.D. Tata, the Chairman of the Air 
India. He is one of the rare type of 
Indians and the great aviators. At the 
age of 00, he Hew from Karachi via 
Ahmedabad to Bombay and I was one 
of the very few people gathered at the 
airport. If there were a 111m star. 
there would have been a great crowd 
to greet him. It is not an f:'asy job 
for a man of 60 years of age to aa\· .. 
undertaken a flight like that. The 
Air India has shown a very good re-
cord. 

The LA.C. is no-man's land. I must 
pay a tribute to the Air Vice Marshal 
Lal. He is one of the noblest and the 
ablest officers in the Government of 
India. When he ran the Airlines, he 
was the best Manager they have hall. 
The present Chairman, like a nawab, 
has to mind two wives, one wife is Air 
India and the other wife is Indian 
Airlines Corporation. The Chainnan 
of the Indian Airlines Corporation 
who is also the Secretary of the Min-
istry of Civil Aviation. He has to 
mind the business of. these two wives 
We took strong objection last year to 
this appointment and I hope the new 
Mlnllter will see to It that something 
I. done in this regard. Mr. Shankar, 
no doubt, is a very genial person and 
one of our ablest officers. Perhaps he 
is out of the most widely travelled 
Secretaries to the Government of 
India. But his holding Of this poaition 
is untenable and improper, of being 
the Secretary of the Ministry and tbe 
Chairman of the Indian Airlines Cor-
poration. This country i8 full of talent 
and we C<ln get a man far the me ... 
IIlIking in any Department of the Gov-
ernment of India. We can get women 
to run our shows. If women c:m 
run ships in the Soviet Union, there 
can be daring pilots and managers 
amon"t us. 
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There have been too many chBllles 
in the I.A.C. In the first Air India 
strike of 1948. in my capacity as the 
Sheriff Of Bombay, I intervened and r 
got the strike called off. I did not get 
a word of thanks from the manage-
ment. But I can never forget the sight 
of a huge bunch of roses I got from 
the workers. Many years afterwards 
due to the kindness of the then Air 
Marshal Engineer, I went round the 
Hindustan Aircraft Factory im-

- mediately after thc strike was over 
there. Today, the Hindustan Air-
craft Factory is a peaceful pla'co where 
the strikes are not there and where 
the bitterness does not prevail so 
much. Once and for an, the things 
have been settled in BAL. However, 
due to these 50 people--shame for us·-
due to the generosity of the foreign 
airlines of the Soviet Government and 
the American Government-we thank 
them-they said, "Your Prime Min;"-
ter can fly in OUr planes." But what 
about OUr own planes? Why should 
the PrIme Minister of a great country 
like ours fly in the planes Of Ihl 
foreign airlines when we have got 
enormous resources, when we have got 
the planes and we have got the men 
to fly them? These navigators have 
become redundant. Many airlines have 
dispensed with navigators. The D.M.E. 
the Distance I4ea8urInc JIlquipmeDi-
and Doppler equipment have come to 
stay, with the result that the navl-
,aton can be disposed off altoget.her. 

There is ooe thing that I would 
like to say. The appointment of re-
tired high court judge, for the court 
of inquiry is altogether not corred. 
We have seen that there were aUe· 
gations made agalnst a judge In a 
Bombay cue recently. Even judges 
are human and especially the retired 
judges. While we thall not ccuutlon 
their verdicts, the verdicts can Ilso 
be pressuriled. U It I. a question of 
a few lakbs of rupee.. we have littlng 
judges of the High Court to decide 
the caseo. Here It is a qu"BIl<>n of 
awes of rupees and the number of 

employees concerned is '!normolls. We 
must, therefore, appoint a High Court 
sitting judge in charlie of inquiries 
and we must no longer have ,1 retired 
judge to conduct such important, na-
tional inquiries. 

In regard to housing for the em-
Ployees, I may say that &ome of the 
traffic assistants and others who m'e 
draw ing less than Rs. 300 are t'llting 
shelter with fellow government ~m­
ployees in in P. & T. .~uarterg and 
I hey are asked to get out. The autho-
rities should not eject them until 
they get proper accommodation Ia 
the case of Assam. especially, they 
have to go far far away to rea'h the 
aerodrome. But nothing seems to 
have been done. EnormollB profits 
have been derived by the Air India 
and the Indian Airlines CorporatIOn: 
yet, nothing seems to have been done 
for housing for employee. except for 
top people. No one should be trans-
lerred to a far off place :.InUI you 
say, "here is a house; you can ()C :upy; 
you can go and stay ther~", My 
friend, Mr. Borooah, put in a pie. for 
Assam. Assam hal been the cockpit 
of many deaths of many Ircnt and 
good pilots. We must .ee that they 
get all the necessary facilities-good 
aerodromes, all flight. communicBUon 
and other equipmenl-so that the 
danger to life is less. Safety mdY al80 
be granted to all the pilot. who toke 
the hazards of cr",,"lng As.am. As a 
matter of fact, when peoDle Ilv from 
Assam to Calcutta, they get ;'riRht~n­
ed and they do not know whether 
they will reach the end of their jOllt'-
ney at all You have to put an and 
to all theoe hazards. 

Regarding airport., the best of our 
airports are the backyards of the air-
ports of Europe. The Airport of Rome 
Is a fabulous Airport where ',ome-
made goods are fIOld In plenty. Huw 
many home-made and handlcroft 
gDodl are IOld at our alrport.? Our 
airports are stili thlrd-cla.. airport •. 
Our' aIrpo.... are the contr~!(m" 
paralibe. The contraclOl"l loin with 
lOme of'lldal. and reap enough profitt 
and the airport. are lett to lakt! eaTe 
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of themselves. We are .,erhap. third 
rate in the matter cit quality of air· 
ports arid in regard to show pi"".,.. 
We must build first clus airport. and 
make them better and better Indeed. 
In fact, Bombay, which had the first 
airport of India, has only II third· 
daas airport. 

In MOicow, recently I law one of 
the civil airports; I law 150 cIvil 
transport planes; I actually oounted 
them; it waB 150. Now you teU me 
bow many planes you have and I 
.hall tell you what your country i •. 

We are borrowing from other c"un· 
tries; we are buying from other ~!ln­
tries. OUf country is a c;how-tneee 
tor other countries' manufactured 
.oods. Sweden, with a populatilm of 

,only 71 million, has been able to 
build an aircraft industry, a military 
aircraft industry, a self-sustaimng in-
dustry and one of the best in Europe 
But here in our country, we have a 
population of 450 million and we have 
engineers of high calibre and, school 
boys who are able to do a lot or air-
rraf! designs. map drawing and other 
things; but they are not able to have 
an aircraft industry on aCCQunt of 
want of money. It i. time that We 
bad an international air show, though 
we may have only two planf'~ to pltt 
up. It is time that we had • big In-
1ern~fi('JnaI air show sO thAt our bnys 
and girls could see and be inspired 
bv groat heroic things. You mu.! 
bave hpard of Hannah Reitz. a grut 
wom"" pilot of Germany. r invited 
that lady to oorne and spoak to the 
MPs. She wag a great Admlr"" and 
follower of Hitler. We are not enR-
moured her HitIerlan: but she was 
a daring woman and she !lhowed what 
'Wag the defed in the V-2 plane while 
the men pilots had failed to discover 
that. She was nearly 60 when fJhe 
cam~ heft!'. When women 8TO able 
10 .ho',· ouoh darlno: feata, it i. time 
we built up In IndwrtTy to InSTIlre 
our young bo)'ll and girls in ""hoolB. 
rollell8S and universiUet!. 80 that we 
may have more aircraft. 10 that "., 
-.ore not the lut nation on • he list ot 

countries manufacturing plane.. We 
should at leut make a .tart by h.WDII 
an international air show, 10 that 
boys and girm, In thousands, coqld 
eame and see the air show. We mUlt 
hold an in1ernational air show, whe-
ther we hold it in Bombay or BlUlla-
lore or De1h~ 80 that we may there-
by inspire our, boy. and girls to hwe 
a real manufacturing Industry for the 
country. It wUl be the baekhone of 
our Defence and we can stand up 
well when aggreasion comes. 

Flying clubs and. gliding chlbs 
should be the foundation at the avla-
tlon progre.. of our country. Flying 
clubs and gliding clubs were the 
hackbone of Hltlerlte aviation and 
navigation. We do not want to be 
aegressive. But, I said, these coruoU-
tuted the backbone of Hltlerlte 
Germany in aviation and they went 
on like this terrorising the whole of 
Europe. 

I spoke on research and develop-
ment programme on the last occasion. 
r do not think that we have spent ,. 
rupee or made an Illth ~f pro!V'es. In 
research and development in aviation. 
We are far far away from It. 

MI'. DepUy_Speaker: The hon. 
Member may conclude nnw. 

Shrl laoehlm Alva: I shall conclude 
within a few minutes. 

I shall now talk about the Indian 
Airlines. There are a numher o~ 
points. 

I shall nDW e<>me to pilots' drinking. 
r am Indebted to that valuable pgper, 
Asian Ie Indian SkyWaYll; It we.. edit-
ed by the late Commander 'laughn 
Fowler, (me of the sblest wr!t~,., on 
aviation In the world; h .. Is no me,.., 
now; the paper rontsln. ?IIluable 
arliclflS and t~ a~ earryln,. on hi. 
tradition.. They have :'1 valuable 
'POint on drinking; on al.,ohol: 

"Accident Inv.Ugation ha9 1JldI-
eated that a1eahol 1.. re8lO11-
."le propab1ltty has beeI\ a 
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factor in a signifleant num-
ber of general aviatio'l fatal 
aircraft a""ielents. A""ordlng 
to data on general aviatlon 
Hying in 1963, the toxicologi-
cal analysis of tissue. from the 
158 pilots in command who 
were fatally injured in air-
craft accidents, who were sub-
jected to autopsies, .howed a 
measurable blood alcohol in 
56-35 per cent of these were 
autoposied--cases. 

"In fact, after drinking 8 modest 
amount of alcohol, there is a 
feeling of fatigue and drau-
siness as much 8; 10 to 12 
hours afterward, long after 
the alcohol has le!t the blood 
stream but still exerting an 
effect upon brain tislI)ue." 

Mr. Deputy-Speaker: He may con_ 
clude now. 

SlIri Joachim Alva: Now I come to 
the quality and quantity ot t1:. tOOlI 
.erved in the Indian Airline.. They 
are tar from satisfactory and they 
should be upgraded by at leas( 50 
per cent. 

In regard to fares, (\ur lare stru~­
ture is very costly and om" p£ople 
CBnnot alford it. Every SoVIE't citizen 
almost trRvels by airlines and they 
are subskHsed. 

In rl!J!ard to hostes.es. they must 
imbibe the cuiture of the laml in 
welring their sarees. They n"lust not 
wear sarees in such a WRY' that theY' 
look like film-stars on the airt:raft. 
Their dress should relied an Indian 
woman, a Hindu woman. They sl"',f)uJd 
wear sarees in such B way that they 
cov@r all paris of their b,rt.v. 

Coming to radio announ(er, in times 
of emergencies. the ann(:nnCf'r is very 
important. The instrument1 are not 
effective and therefore, the hosle!tfes 
arc not able to announce properly. 
In times of emerRen,.ipo;, the radio 
IlnnOnnCf'T b your life- be1t tlnd If 
that is defl'Ctive. then GoO) nve all 
the passen8ers. 

The latrines in aerodromes are bad .. 
Iy kept and are very dirty. I would 
like that more attentiO"l should be 
paid to dosets and bath rooms. I 
myself have taken out my handker-
chief and wiped out one of the ror· 
ridoMl In Parliament where a child 
had urinated, so a. to set an exam-
ple to the statr. Mahatmn GAndhi 
told hIs followers: ''It you want to 
become a leader, ftrst g:> end tlean 
the latrines" and hIs clo • ...t fo!low.r. 
did all that. 

I now come to the last point. We 
00 not want any prIvate individual. 
or finn. to be representatives or 
agents of the Indian AIrline •. In GOa, 
there Is .till a private lleD<'y of 
Porlugllle .... 

Shrl Shlnllre: Who said so? These 
are not facts. We have nothing to do 
with the old Portuguese allent.s ..... 

Shrl Joachim Alva: I have met him 
and clashed ""ith him. Perhaps, my 
han. friend does not know that th@re 
are stUl many private a,encies all 
over the country. We want that the 
lAC should directly take over thl. 
work. There are still many practlces In 
the lAC which should •• put a stop to. 
The lAC should come up to the .lond-
ard of Air India. The manallement 
of the lAC has been changing 10 otten, 
but I hope that the new management 
will set things right. 

81m U. III. Tn...tJ: W. are all very 
nluel1 obse •• ed with the Air India 
strike. Probably, the debate Oil the 
Transport and Aviation Mini.try'. 
o"mand. is helnl( .')!"""OW Ot' other 
b"ttled up Into the strike httlrinHll. We 
aT' not able to IIT>PIy our mind t" the 
whole I>f the subj@ct. covered by the 
Mini.trv. Shri Noth Pal "'". nO doubt 
able to'rtmII through the various Item. 
VCT'\' r ... idly. but then nlne·t<'fllh. of 
the time was still on the Air India. 

8Iu1 Naill Pal: About 00 per cc"t. 

!lhrl U. M. TrIvedi: As regards the 
dlflkulty about Air India, I mal: pu' 
It. in • nutshell. Tbere is • tbill. 
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there, and a strike by very well paid 
oftilers. Governmen~ ha .... e conv(...}"cd 
it to us that tho strike is on Ih. 
ground that the pay scales of the tllght 
engineers was brough~ on J. level with 
those of the navigators. If that infor-
motion is correct, then 1 should say 
that there is somethina radically 
wroni with th~ whole Aclmini.stJ.'D.-
lion. 1 would rcques~ the hon. Mmis-
tel' that the should plea;e mvcst,!:_te 
it. It is not enoul:h that t.here must 
be an award. The hon. Minister ... List 
try and find out what Is wrong with 
the administration. 

I have aot papers with me to indicate 
that this beemari 01' malady had come 
into el<istence from 1960 onwards. ~'or 
fivC! years, Government wer~ sittin~ 
oyer it. This is ttle sixth year U1 
which the bubble has burst, and thi. 
has caused serious loss t.o the country. 
I do not want to dwell upon the pros 
and cons of the various cla.ims which 
have been brought to my r.otice. I 
do not want to enter into that malt.c.· 
now, but I want to impress upon you 
the fact that there is sQlllethinll 1'a':'i· 
cully wrong. I would request lhe 
hOIl. Minister to go to the root of it. 
There is a chronic disease which must 
be cured. It is not a very acute 
thing, but it seems to be .omethil;g 
chronic. 

What is this air hostesses business 
thai we hear? What lmpl'es.ioll do 
the thinlS that come to our ears carry 
to the outside world? 

Shri Nath Pai was telling uS ub ... u~ 
the qU4.!stion of announcemenli ann 
carelessness in announcemen~s. 1: i..) 
a botheration for all of us. Has the 
hon. Minister travelled at any time 
from Trivandrum tI'" Madurai to 
Madras? Then he would know that 
he would not be fed on the way; ~I­
though it i. lunch time, he would not 
be given any lunch because there is 
no provision for any lunch. 

8br1 S. J[UdappaD (Teruchengoda): 
'nlcre is no rice. 

SIvI U. M. Trivedi: 1 do not know 
what type of administration it is 
which running all this show. Has 
the man who runs this show any sense 
of proportion? Has the hOD. Minister 
ever visited the lAC office Or been 
inside the IAC office to purchase a 
ticket? If "" had been then he would 
have felt insulted. I would request 
him to go there and stop there or 
halt there for five minutes, and then 
he would know how those small chaps 
thore would insult him;. they would 
no; even care to look at rum. They 
have got their friends talking with 
them; they sit at the counter but the 
customers stand. I would suglesl 
that it is better tha t they should re-
cruit some railway booking clerks; 
they can pay them less and get more 
work from ",'lem. After all, the people 
in the lAC issue ollly about live or 
six tickets per day, and they are be-
ing paid heavily. and because they 
are paid heavily they think and act 
as if they are snobs. This sort of 
thing is growi:1g in the adminislration. 
I would, therefore, say. that thIS 
»hould be set right. You can pay them 
well. After ali why should they De 
paid well? They should be paid we" 
in order to save our lives; they a130 
risk their lives in running the sel"-
vices. Off and on we hear that an 
air:raft has fallen down, or an au-
crafl is damaged or an aircraft IS 

completely craSlhed. and so on. We 
hear of so many things that are hap-
pening. So, the man who flies the 
aircraft carries his life in his hands, 
and so does he carry tlle lives of all 
of us who travel also in his hands. So, 
We must have good and great experts 
and good peopie, but at the same 
lime. they must not be snobs; they 
must be persons who have knowledge 
of how to fly in the air, and they must 
also b. good persons. I do not want 
to enter into the whole strike now. 

t waS very happy waen I read this 
morning tha t the strike was going to 
end. 1 do not kno\\' whether the strike 
has been ended or not. I do not know 
whether it is going to be ended soon, 
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but the sooner it is ended, the better 
it is far the country. After all, nothing 
is lost; t<Je nose of the Government 
Or the adminis~ration will not be cut; 
85 it is put in lhe ordinary language; 
'Naak naheen kategi uap buraabur 
tasalee se i& ka.a.m ko keejiye'; no 
question of Government's prestile or 
lhe administration's prestige will 
ariae. Let the navigators or the flight 
engineers or the pilot guilds also fe<'1 
that (hey are also not going to have 
th,;;r prestige lost by agreeing to end 
the strike. 

One of ',,",eit demands is this. I was 
just reading it in one of the papers 
that was brought to my notice. and I 
agree fully to it and I endorse it 
also. That demand is that there 
should be a public inquiry and a 
clean-up of the administration and the 
r~sponsibility of the person! fOr the 
chronic ("rises in the industry must 
be fixed. 

Woen I think of this inquiry busi-
ness. immediately the Jayanti Ship-
ping Co.'. case comes to my mind. 
How is it that Government had ad-
vanced such big loans to them? How 
is it that they were not able to look 
into the matter for so long? How is it 
tiult that man is playing ducks Hnd 
drakes with us? How long :ne Gov~ 
ernment going to tolerate the position 
I·:,.t that man h.. broulbt .bout~ 
And what is all this that is going on1 
Governme:lt have appointed a certain 
officer who was already a managing 
director or a director nominated by 
them. a man who had already signed 
the balance-sheet, to inquire intb the 
matter and come to a flnding. 
What is this that is being done? Have 
Government consu :ted any lawyer 
about it? Have they completely ana-
lysed the pros and cons and the con-
sequences of such an appointment? 
Have they not set at nought the prin-
ciples of natural justice? How is it 
that they are appointing man who had 
signed the balance-sheet of 1965 al-
ready. to look into the very alTa irs on 
which he had put his signature? Are 
they going to care for his opinion? I 

do not think thaI Government should 
care for his opinion; however big he 
may be and whatever position he may 
ho'd, I am not going to accept it: I 
cannot expect any justice from such a 
man under those circumstances. Why 
shO'Uld Government not appoint a 
committee of some good men, some 
experts who have got knowledge and 
who know the pinch Of the country to 
look into the affairs of the Jayanti 
Shipping Co.? It is a wretched thing 
which has been there; for the last so 
many years Government went on to-
lerating the things one aft .... the other. 
The buying of the fleet was a big pro-
bk'fO month after month it dragged 
on, and yet Government went on to-
lerating that position. This is the net 
result that we nnd now. And why 
should there be po:itical pulls about 
this matter? We cannot undertltand 
it at alL Why should a wonderfulman, 
one stenographer who happened to be 
in the service of the Prime Minister 
now happen to be a big man who i. 
rolling in wealth? A man who 
was hardly getting about Rs. 
"!OO before is now getting a sa'ary ot 
about Rs. 1800 and he has built a big 
house also. What is this that i. ,olne 
on? Why are all these things gOlOg 
on, and why should this kind of thIng 
come to our {lars? It is high time that 
Government had a look into the entire 
administration. This kind of thing 
must end in our country tor ever. If 
they have become very fond of run-
ning public limited concerns or public 
corporations. then they must Bee that 
the public corporations must run for 
the benefit of the public and 
not for the benefit ot the 
few or for the benetlt of thOlle who 
want to draw big salaries only and 
b2Comc snobs in ollr country at the 
cost of the whole country; thl. kind 
Of thing must change. 

Now. I shall pin-point the attention 
of the hon. Minister on road tranlport. 
My hon. friend Shrj N.th Pai was 
right when he made his Rubml.BionB 
in this regard. It Government feel 
themselves that J1 Is not Do~ib1e to 
nationalise the who'e of It. at least let 
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them frame rules under the Molor 
Vehicles Act in such a manner that all 
those who run it run it under a set 
01 proper rules. People send thou-
sand, and lakns ot rupees worth of 
their loods through road transport; 
80me of the road transport operMors 
are DOt the owners, but they have got 
the trucks etc. only by the hire-pur-
chase system, and the rosu~t ig that 
Ihey have not a single farthing or pe-
nny left in their pockets to pay tor 
any loss that is incurred. It these 
10S8e8 are incurred, then what hap-
pen.? Who suffers? The public suffers 
these heavy losses, and no payment 
is made to them. 

Government should consider thl! 
question of applying the same 
principles to these road transport ope-
rat ... s, which they had app :ied in the 
day_ when the rnilway systems were 
run by tho diJferent companies. A'-
thoup the railway, were rllll by pri-
vate companies, yet, the Railway Att 
w,," there, and the rules framed there-
under were also there. Similarly, in 
tl:e ease ,,1 the carriers of goods by 

road transport also, all the liabilities 
of all ordinary carrier should be on 
them. Besides, Ihere should be com-
pulsory insurance also, SO that the 
people may not suffer in the end if 
their goods are ultimately lost. 

Then, as regards the operation of 
the Motor Vehicles Act and its ad-
ministration, I do not know why there 
shou'd be difl'M'ent <iepartments do-
ing it; why should the Central Gove-
rnment Or the TrlmSport Ministry at 
the Centre not manage il through their 
own agency and see that all the ope-
.. tors work in a particular specified 
manner and in a generalised way un-
der particular rules framed by Gov-
ernment. 

The provisKm i. there, but no use 
i~ being made of it . ... 

Mr. Deputy-Speaker: He can con-
tinue tOf!1orrow, at; it is 5 p.rn 

17 hrs. 

The Lok Sabha then ad;oun..,a till 
EI""", Of the C[",," "" Tue.dall. April 
5, 19661 Chait .. , Ii>, UA8 (Saka). 




